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#§T. SDpktt;  I have jyst now got 
tjĵe rpply  from the'  Government, 
adder 1 came apd sat here. X  would 
iqok Into it first before X fay some
thing tomorrow.

«ft ̂  fira: eft  fw arm ?

1ZM tap.

PAPJEBS PAID ON THE TABLE

Company Law Board  (Proczduu) 

(Amendment) Rules

The ADnJMer of Badustri&l  Deve
lopment and Company Aflaba (Shri
F. A. Ahmed): I beg to lay on the 
Table a copy of the Company Law 
Board  (Procedure)  (Amendment) 
Buies, 1966, published in Notification 
No. GS.R. 1944 in Gazette of  India 
dated the 24th December, 1966, under 
sub-section (3) of section 642 of the 
Companies Act, 1956. [Placed in the 
Library. See No. LT-103/67].

Delhi Motor  Vbebcues  (Tkdub 
Amjmdmxnt)  Rules  and  Annual 
Accounts or xbb Coamr Post Trust

The  Minuter  of  Transport  and 
Shaping (Dr. V. K. *. V. Baof: I beg

to lay on the Table—

(1) A copy of the Delhi Motor 
Vehicles (Third Amendment) 
Rules, 1966, published in No- 
tification No. F. 3 (13)/65-W 
—Transport in Delhi Gazette 
dated  the 22nd  December, 
lM6, under sub-section  (3) 
of section 133 of the  Motor 
Vehicles Act, 1939.  [Placed 
in the Library. See No. LT- 
104/67].

(2) A copy of the Annual Ac-
Of the  Cochin Poll

Trust for the  year 1965-M 
and the Audit Report th*r»- 
Oa under aub-aection (2) of 
metipn 103 of the Major Port 
Trusts Act, 1963. [Placed  in 
Library. See No. LT-105/87],

Annual Report op  tbs Indian 

Council of Agricultural 
RZ8BARCH etc.

Bftelater of Stale In the Mtato- 
try of Food, Agriculture, Community 
DereSqpmeut an£ Cooperation (Shri 
Annasahib Shinde):

I beg to lay on the Table—

(1) A copy of the Annual Report 
of the Indian Council of Agri
cultural Research, New Delhi 
for the year 1964-65  (Hindi 
version). [Placed in Library. 
See No. LT-106/67].

(2) A coy of the Food Corpora
tion  (Tenth  Amendment) 
Rules,  1967,  published  is 
Notification No. G.S.R 297 in 
Gazette of  India dated  the 
3rd March, 1967, under sub
section (3) of section 44 of 
the Food Corporations  Act, 
1964 [Placed in the Library. 
See No. LT-107/67].

(3) A copy each of the folowing 
Notifications  under  sub
section (6) of section 4 of the 
Essential Commodities  Act, 
1855:—

(i) The Andhra Pradesh  Rice 
and Paddy (Restriction on 
Movement) Second Amend
ment Order, 1966, publish
ed in Notification No. G.S.R 
1366 in Gazette of  India 
dated the 10th  December, 
1966.

(ii) The Orissa Rice (Movement 
Contrpl) Amendment Order 
1966, published in Notifica
tion NO.  G.SJEL 2031  in 
Gafttte of India dated the 
ttth Ĵeoember, 1966.


